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Versus

Union of India & Others « o s o o« « = »« ¢« « « «» Respondents

Hon'ble Mr. Justice S.K. Dhaon, Y.C,

Hon'ble [ir. K. Obayya, Member ( &)

( By Hon'ble Mr, Justice S5.Ks Dhaon, V.C.)

The applicant was a bocking clerk and he was
suspended on 13.7.1990 due to an alleged incident., Accordinaly,
an engquiry was initiated against the applicant, Thé enguiry
officer in his report excncfated the applicant. The disciplinary

éuthority dxsagrﬁdé with the recommendation of the enguiry
ansb

- ( ) )
officer, ?unlshnd Rim,

2. In appeal, he remained unsuccessful baqus thfg#[

Y~ appellate authority, | yfu !f:::a ﬂﬂffj
this application,
3. One cof the submission made in this application is

§

N

that the disciplinary authority}bafore passing the order of
punishment, while disagreaed with report of the enguiry offiéer -
did not give any opportunity of hearing to the applicant, This
factual position is not disputed by the learned counsel for

the respondents, Suffice it to say that no opportunity was

given to the applicant to show cause against the &F disagreement.
This infirmity vitiatestzsrdﬁr of punishment, Accordingly ,

this application sucseds in part., The order passed by the
punishing authority dated 7.6.1991, the order paséed by the
appellate authority dated 7,10.1991 and the revisioning authority
dated 14,10.1992 are guashed,

4o _ It will be open to the punishing authority to pass

a fresh order of agggﬁ:gé;at in accordance with law after

Contd, ¢2/=



A .
gdving\ opportunity to the applicant to show cause as to
why the report of the enquiry officer snould not be accepted.

There shall be no order as to costs, .

Mo ber(é\))aJZ/ vicAaiman

Allshabad Dated 23,11,1992,

(RKA)



